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preferred and taken in in the Health

Services of the Government,

MR. DEPUTY-SPEAKER: You may
continueg your speech next time.

15.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-SECOND REPORT

SHRI A. M. CHELLACHAMI (Ten-
kasi): I move:

“That this House do nsre: with the
Thirty-second Report of the Committee
on Private Members’ Bills and Reso-
lutions presented to the House on the
14th November, 1973",

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do agree with the
Thirty-second Report of the Commitiee
on Private Members' Bills and Reso-
lutions presented to the House on the
14th November, 1973.”

The motion was adopted.

15.30 hrs,

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 1 and 3)

Wt =y fowd (aiwr) : 3w
wgiea, & gea s g R A &
gfaagm &1 #wT dmMgT w@ T
fagas #1 quenifoa s 1 a@fy
& S

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to introduce

a Bill further to amend the Constilu-
tion of India.”

The motion was adopted.
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ot w9 fomd : soTew wgred, &
fadas MY W wT @ g

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 74 and 163)

ot ® fawd (TwT) : SaTEW
ngrem, & gwma s § f5 @ F
g &1 AT dviveT @ A fag-
TF F) qUegTioq F 1 wqwfa &
Sy |

MR. DEPUTY-SPEAKER: The ques-
tion is:
“That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India.”

The motion was adopted.

ot w fomd : & fagaw w7 dw

FLQE |
CANTONMENTS
BILL*

(AMENDMENT)

(Amendment of section 13 and omis
sion of section 14, etc.)

ot w1 fomd (aiwr ;0 STEEm
wgrea, & seqa wwan § 5 o
wfafmam, 1924 & WX FavaT F3A
T fagas #1 quenf@ &3 #)
waafa & sy |

YTeRy AEIEW, WX 4T TEa
qAd @@ @q fag ¥ wmEmET
faar gt fs g% fagra 1 9 w1aa
#T g FEAT FT T_HA |
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to introduce

a Bill further to amend the Canton-
ments Act, 1924.”

The motion was adopted.

oft vy ferrd : oo Wy, &
fagas S dmw s I

COMPANIES (AMENDMENT) BILL*

(Amendment of sections 252, 275 and
insertion of new section 255A).
ot Ay fewd (FiwT) @ SO
agreq, § g F<a g i wvedt win-
fqaw, 1956 FT AT AWET F IT@
fagas #r onfoa s f1 wqafa
& a1

MR. DEPUTY-SPEAKER: The ques-
tion is:
“That leave be granted to introduce
a Bill further to amend the Companies
Act, 1956."

The motion was adopted.
ot uy feamd : Sameaw wiem, &
fadas dw sz g

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 371)

SHRI P. K. DEO (Kalahandi): I
move for leave to introduce a Bill fur-
ther to amend the Constitution of India.
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That loave be granted to introduce
a Bill further to amend the Comstitu-
tion of India.”

The motion was adoplad.

SHRI P. K. DEO: Sir, I introduce the
Bill.

PREVENTION OF FOOD ADDI-
TERATION (AMENDMENT) BILL.*

(A)‘lmdrmnr of section 16)

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): 1 move for Ileave
to introduce a Bill further to amend the
Prevention of Food Adulteration Act,
1954.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to iotroduce
a Bill further to amend the Prevention
of Food Adulteration Act, 1954

The motion was adopted.

SHRI DINESH CHANDRA GO-
SWAMI: Sir, 1 introduce the Bill.

CONSTITUTION

(AMENDMENT)
BILL*

(Amendment of articles 58, 59, etc.)

SHRI ARJUN SETHI (Bhadrak): F
move for leave to introduce a Bill fur-
ther to amend the Constitution of India.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be grantsd to introdmce
a Bill further to amend the Comstitu-
tion of India.”

The motion was adopted,

SHRI ARJUN SETHI: Sir, I introduce
the Bill.
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